CEMTRAL ADMINISTRATIVE TRIBUMAL
PRINCIPAL BEMCH

R.4.NO.130/2004 in O.A.NO,?GSIZQﬂﬂ
Hew Delhi, this the o4t dav of May, 2004

HON"BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN
HON'BLE SHRI S.A.SINGH, MEMBER (A)

M. Mohd., Ibrahim

s/o Shri Haii Abdul Hamid

retired T.B.P./L.S.G. Stg. Assistt.,

Gall No.19 House No.RZ~344/

Tughlakabad Extension

New Delhi - 110 019, .2 Applicant

Versus

1. The Union of India thraugh
The Secretary )
Ministry of Communications
Department of Posts
Dak Bhawan
New Delhi - 110 001.

Z. The Chief Postmaster General
Department of Posts
U.P. Circle, Lucknow - 226 001(UP).

3. The Director Postal Services {H.Qrs.)
0/0 The Chief Post Master General
U.F.Circle, Lucknow - 226 001 (U.P.).

4. The Senior Superintendent
Railway Maill Services
R.M.8., "0O" Division :
Lucknow -~ 226 D04 (U.P.), ..« Respondents

ORDER (By Circulation)

Justice ¥.S. Aggarwal:-

Applicant had filed 0A& 2/2002. Therein it was
recorded that the matter has been settled and ~in
accordance with the concessions that were made at the
Bar, the relief pertaihing to the grant of the benefit
of BCR from 1.10.1981 had been dismissed as withdrawn.
The applicant was directed to be granted the benefit

from 12.4.1986 instead of 1=3.1985.

Z. The applicant thereaftter filed OA
T66/2004. He was seeking quashing of the order of

23.1.2002, Keeping in view of the order passed in 0A

by —<




&

[z 1
2/20D2, the application had been dismissed on
25.3,72004,
3. The applicant seeks review of the said
order, On  perusal of the facts, it is patent that

¢§g%;er this Tribunal is not hearing an appeal against
that order nor it requires fresh arguments. There isx
No error apparent on the face of the record. The

Review Application must  fall and is dismissed inp

clrgulation.
/

b ) {(V.S. Aggarwal)
Member (A) Chairman

JNSN/



